CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Applications Nos. 96 and 1340f 200;

Jabalpur, this the =" _gay of March, 2004

Hon'ble Mr, M.P, Singh, Vice Chairman
Hon'ble Mr. Madan Mohan, Judicial Member

(1) Original Application No., 96 of 2001

Dr, P.De Gupta S/o Late Shri Nandulal

Gupta aged about 63 years Joint Director/

Scientist(SF) (Retired) R/o King ashoka

Duplex, 2314, wright Town, Jabalpur(M.P,) APPLICANT

(By Advocate = Shri K.S. Wadhwa)

VERSUS

z. Union of India through
The Secre:ary, Ministry of Environment
& Forest, B Block CGO Complex, Lodhi
Road, New Delhi. 110 003

2. Union of India through the Secretary
Ministry of Personnel, Public Grievances
& Pension, Nirvachan Sadan, Ashoka Road,
New Delhi - 110 001

3e The Director,
Zoological Survey of India,'M’ Block
New Alipore, Calcutta = 700 053
Kolkots

4, The Pay & Accounts Officer(Bz)
7th Floor, M,s, Buildings, Nizanm °
palace Complex, 234/4, Acharya J.C.
Bose Road, Calcutta = 700 020
Kolkota

Se The Officer-in-Charge,
Central Regional Station
Zoological survey of India
424, New Adarsh Colony, Kamla
Nehru Nagar, Jabalpur(i.P,)
482 002, RESPONDENTS

(By advocate - Shri Harshit Patel on behalf of
Shri S.C. Sharma)

(2) Original Application No, 134 of 2001

Dr. P.,D.Gupta S/o Late Shri Nandul al

Gupta aged about 69 years Joint Director/

Scientist(SF) (Retired) R/o Kingh Ashoka

Duplex, 2314, wright Town, Jabalp: *(l1.0) APPLICANT

(By Advocate ~ Shri K,S, Wadhwa)
wk/f

VERSUS
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1. Union of India through
The Secretary, Ministry of
Environment & Forest, 'B' Block
CGO Complex, Lodhi Road, Ney Delhi
110 003,

2e Union of India through the Secretary

& Pension, Nirvachan Sadan, Ashoka Road,
New Delhi~ 110 001,

3. The Director,
200logical Survey of India, i
Blogk, New Alipore, Calcutta - 700 053
Kolka+tg,

4, The Pay & Accounts Officer(Bgz)
7th Floor, M.S. Buildings, Nizam
Palace Comp]ex, 234/4, Acharya J,cC,
Bose Road,, Calcutta - 700 020
Kolkatta

5. The Officer-in-charge.
Central Reginal Station
2 logical Survey of India
424, New adarsh Colony, Kamla
Nehru Nagar, Jabalpur
(M.P,) - 482 002, RESPONDENTS

(By advocate - Shri Harshit Patel on behal f ¢
Shri s.C. Sharma)

ORDER

By M.P, Singh, Vice Chg;rmgg -

The applicant has fileg both these OAs against

the order dateg 21/22,2,2000, As the issye involveqd is

(1) to direct the Tespondents to pPay Rs,

(ii) to direct the Tespondents to Submit before
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(iii) This Hon'ble Tribunal be Pleased to allow

3. In

following

(1)

the claim of the applicant as submitted
to the respondent om accordance with the
directlon of this Hon'ble Tribunal ¥

O.A. No. 134/2001, the applicant has ¢ aimed the

main reliefs ;-

to direct the respondents to the claim as
stated in Para 4.3 above with regard to

T.A. Bills, Cost of reprints and benefit
Of added years of service ag per Rule 30(1)

Oof the C.C.S(Pension) Rules, 1972 a1l ongwith

interest till final payment,

(ii) The pension Calcul ation sheets ang service

books of Dr.aA, Singh (Joint Director) and
Dr., Koshy Mathews, Register of free
distribution of re=-prints to various
authors of research articles in Records of
Zoological Survey of India Pertaining to
Vol,. till and Occassional papers of their
survices from No., 65 to No, 80,

Personal file of Dr.P.D, Gupta, the applicat

bearing No,15-7488-Genl and 15=7/89-Genl,
from the office of the Officer-in-Charge.
Central Regional Station, Zoological Survey
of India, Jabalpur,

(iii) ... be pleased to allow the claim of the

4,

5,

applicant as submitted to the respondent
in accordance with the direction of this
Hon'ble Tribunal,

Heard the learned counsel for the parties,

On a perusal of the liapugned order dated

21/224242000 we £ind that the same has been passed

by the respondents in compliamce to the directions

given by

this Tribunal in 0.a, 303/1991 on 25,8,1999,

We may reproduce the order passed by the Tribunale-

“3. Under the Saild circumsta ces and in view
Oof the fact that thisg OA is bending since

real claim of the applicant in thisg O.A,
We are of the view that this O.A¢ may be
disposed of with the following directionss

(i)The applicant May raise his up_to-date

Claim before the Lespondents within 3
month from today.

shall examine and settle the same in

accordance with rules within
: a furth
\) Period of 2 months thereafter " =

* s 00
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From the above order, we find that the Tribunal has
specifically directed the respondents to decide all the
claims of the applicant and settle the sameé within a
period of two months of the saig order, From the order
passed by the respondeng:so%eih/ggéggaZOO0 we find that
a cryptic order of one line/to the effect that -

"the claims preferred.,.,.,.have been carefully

examined in this Department,On scrutiny it has
been observed that the claims with which the

M
respondents are concerned, are not tenable,"

6. In this view of the matter, we direct the
réspondents to re-consider each and every claim of the
applicant, as sought for in these OAs ,as per rules and

if any claim is not admissible, the respondents are
directed to give full reasons and justifications for
disallowing the claims of the arrlicant, The respondents
are further directed to Pass detailed and speaking orders
with regard to each item of claims of the applicant
Supported by the rulesy As the applicant had retired in
the year 1989 on attaining the age of Sup€rannuation,and
his retiral dues and other claims have been unduly delayed,

the respondents are directed to decide all the claims

Ireécovered from the officers I'eésponsible for delaying the
seéttlement of the Claims of the applicant, If considered

necessary, the respondents may take the assistance of the

No costg,
— ;
(Madan Mohan ) N
Judicial Member (M-PoSinqh)



